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for Grants Manipur
unauthorised importations of plant and ma-
chinery, misdeclaration and under-invoicing
of goods by a tex_liles manufacturer..

12.23 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (JAMMU AND KASHMIR),
1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): Sir, Ibeg
to present a statement (Hindi and English
versions) showing the Supplementary De-
mands for Grants in respect of the State of
Jammu and Kashmir for 1993-94.

[Placed in Library, See No LT-5484/94)

12.23 1/2 hrs.

JAMMU AND KASHMIR BUDGET,
1994-95

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V,
CHANDRASHEKHARAMURTHY): Sir, Ibeg
to prpesent a statement of estimated re-
ceipts and expenditure of the State of Jammu
and Kashmir for the year 1994-95.

[Placed in Library, See No LT-5485/94]

12.24 hrs.

SUPPLIMENTARY DEMANDS FOR
GRANTS.(MANIPUR), 1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): 8ir, Ibeg
to present a statement of (Hindi and English

-
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versions) showing the Supplimentary De-
mands for Grants in respect of the State of
Manipur or 1993-94.

[Placed in Library, See No LT-5486/94)

12.24 1/2 hrs.
MANIPUR BADGET, 1994-95

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): Sir, Ibeg
topresent a statemen: .f estimated receipts
and expenditure of the State of Manipur for
the year 1994-95.

[Placed in Library,See No LT-5487/94]

12.25 hrs

RE: DISCUSSION ON MOTION OF
THANKS ON THE PRESIDENT'S
ADDRESS

SHRI RAM NAIK (Bombay North): Sir,
on a point of information. Today the Prime
Minister is due to reply to the Motion of .
Thanks on President’s Address. We would
like to know the exact time because proba-
bly we shall have to help the ruling party for
maintaining the quorum in the House. So, if
we know the exact time, it will help both the
sides.

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY. ~ AFFAIRS (SHRI
VIDYACHARAN SHUKLA): Sir, it was de-
cided by the Leaders and then in the Busi-
ness ADvisory Committee that the Prime
Miaister will reply to the devate on Bth
moming, immediately after the Question
Hour, and in between we can take up discus-
sion on either the Railway Budget or the
General Budget...[Interruptions].
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SHRI RAM NAIK: Sir, we are then
losing the importance of this Motion
if...[Interruptions].

SHRI VIDYACHARAN SHUKLA: Sir,
we had decided about 8th"moming because
all the time that has been allocated by the
BAC has beentaken up. Onlythree minutes
remain. So, according to the decision of the
House, we can take up the otherdiscussion.
We can take up discussion on Railways or
discussion on the General Budget.

[Translation]

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, the business of the House is
being transacied in a v«:ry casual manner

SHRI VIDYACHARAN SHUKLA: This
is very unfair what do you mean to say by
casual manner?...[Interruptions]...

SHRI NITISH KUMAR: The Railway
Budget or the General Budget has notbeen
included in today’'s Agenda. The list of
Business is being manupulated in a very
casual manner. The list of Business is
circulated by
Secretariat...fInterruptions]...Mr. Speaker,
Sir, he has stated that the hon. Prime Min-
ister would reply tomorrow in the meantime
the Railway Budget or the General Budget
will be discussed. It is nothing but a casual
manner. This is our objection
here...[Interruptions]...

[English] _

SHRI VIDYACHARAN SHUKLA: Sir, it
was decided between the leaders and then
later on in the Business Advisory
Committee...[/Interruptions]...

[Translation]

SHRI NITISH KUMAR. Just now, when
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the Hon. Member Shri Ram Naik had raised
this issue, it was said that the Prime Minister
would give reply on 8th morning. How the
House will run, if it is discussed today and
afterwards the railway orthe general budget
istaken up...[Interruptions]...Anissueis first
decided in the B.A.C. meeting, then the
House apprbvesﬁt where as you are asking
to take up this or that
proposal...[Interruptions]...Itis seenthatthe
quorum is not maintained, when the House
reassembles after the lunch. The bell have
to be rung for at least three times. The
House is not being run as per the items
mentioned in the list of
business...fInterruptions].. Howthebusiness
of the House will be accomplished. The
Govemment is not interested in it anad even
you do not take any stern action, the result
isthatthey are taking liberty...[Interruptions/.

SHRI JASWANT SINGH (Chittorgarh):
Mr. Speaker, Sir, in briet my submission is
that generally|the discussion on the Presi-
dent's Address concludes immediately.
There were some circumstances when it
could notbe completed. During that discus-
sion, in accordance with your ruling, taking
in view the pradicament of the Government
the ordinance on Jammu & Kashmir was
taken up. There was anotherviolation when
the discussion on railway budget was taken
up on Friday during this discussion. Today
the discussion on the President's Address
was to be taken up. There is no mention of
railway budget inthe list if business we have
got.

[English]

I submit to the Speaker that this debate
which is already fractured twice is likely to
collapse. If the debate on the President's
Address to both Houses of Parliament col-
lapses in Lok Sabha, then | think, it is nota
matter that has to be treated as a causal
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matter of merely re-arranging the business
of the House.

lunderstandthe obligations of the Gov-
emment andthe Treasury Benches. We are
ever mindful of the convenience of the Hon.

*the Prime Minister. But even the Treasury

!

Benches and the Prime Minister must take
into account the convenience of the House
and some consideration for the prestige of
the House.

SHRI LOKANATH CHOUDHURY: My
submission is, the programme was fixed
after consultation that on Monday the Prime
Minister would be replying. So, the Prime
Minister is committed for today.

You are now proposing that any new
business canbe orderedto be taken up. Will
it create a good precedent in the House? |
am not goinginto the reasons that are given.
The reasons are true. But it will not create a
good precedent in the House.

MR. SPEAKER: | will explain o you.

In all fairness to the Minister and to the
Government, | must say this. He had dis-
cussed this matter and said: “May be the
Prime hhinister would be required to speak
on the 8tti of this month™. At that time, we
had thought, generally the debate spills over
and if we have fixed 10 hours’ time, it would
take 12 hours' time. Ifitis 12 hours’ time, it
would take 16 hours. | said, “Maybe, there
are so many others who would like to speak

on this and we would allow them to speak

~and then if it is absolufaty necessary for him
to speak on Bth, hawilltié’"aﬂowediodo

that".

Thatis why, | am of the view, ifthere are
Members who want to speak on this, they
ghould be allowed to spéak.
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As far as taking up of the business is
concemed, well if itis absolutely necessary.
we will dothat. Butthen, we should allowthe
Members to agg_al;.ramer then taking up
some othertilsiness.. - .

And then, Jammu and Kashmir Budget
and allthose things are there. You know the
Resolution was taken up for continuing the
President’s rule. At that time, it was stated
that the Budget might not be discussed
because all that was to be discussed in the
Budget might have been discussed while
discussing the Resolution itiself. That was
the positioh.

I am intending to allow the Members to.
speak on the President's Adress becayse
generally whenever we have fixed10 hours’
time, they have taken 12 hours aﬁd wl_lenev:
er we have fixed 12 holirs' time, they have
taken 16 hours.. We do not want to disap-
pointthem. We would like to give themtime.

[interruptions] - ¢
[Translation]

SHRI NITISH KUMAR: If thaMembers
who want to speak are not present; what will
happen?...[Interruptions]...

SHRIJASWANT SINGH: Mr. Speaker,
Sir, 1 do not want to talee part in the debate
inthis respect. My submission is that for the
first time the discussion on the President's
Addrasshubmnommleuuﬂa
tions]... ; -

SHRI CHANDRASHEKHAR (Baliia):
Mr. Speaker, Sir | would like to submit tha'
thisis perhaps forthe firsttime in the histo.
of our Parliament thatnoneis ready to speak
onthe President’s Address. | do not want 1o



[Sh. Jaswant Singh]

"hurtanyone's feelings but my submission is

" that there is no time to speak on retrengh<,

- mént of 1.40 lakh cloth mill workers. The
hon. Minister of steel is sitting here: There
can be nodiscussionifthe 70 rolling mills are
closed down. Mr. Speaker, Sir, your asser-
tion is right that'each issue should be raised
in the House as per rule. We cannot raise
such issue which is related to the lives of
lakhs of people. Only because discussion
cannot be held on it since it is not on the
.agenda and the things which are on agenda

—cannot be discussed since the Government
is not ready for discussion on them.

' SHﬁI DEVENDRA PRASAD YADAV
(Jhanjharpur): He is sick.

SHRI CHANDRASHEKHAR: | do not
want to comment on personal things. If he
sick, it would be better if the House is
adjourne: till tomorrow. | am saying it very
seriously.... finterruptions]...

M-R. SPEAKER: You do not have the
‘facts that is why you are saying Uke that.
Here | have the list of 50 people.

+SHRI CHANDHASHEKHA_F!: If there
are people, who want to speak, then ask

them to speak. Suchd gn should not
arise in future in the House iihasnever
happened ealier that the hofi. Prime Minis-

-ter has not fumed up in thp House at the
‘iuedﬁrﬁefasomaoﬂ\ormtomply
the Presidents Address, in case he is sick
then it is altogether! a different casc.
place. it'simpact remaip on this Parliament,
the prestige of the Pariament and its pro-
eedings . .

[Englieh

MR. SPEAKER: We can decide the
maiter with the appravoal of the House. We
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are doing it to facilitate the Members to
speak because our record shows thatwhen-
ever 10 hours are fixed, 12 hours are given
and whenever 12 hours are fixed, 16 hours

"~ are given.

SHRI KIRIP CHALIHA (Guwahyati): |
have to protest. There are a number of
speakers who want to speak and they are
not given time to speak. How are their
names deleted?

[Translation]

SHRINITISH KUMAR: Chaliha as well
as your kindself has said that there is a list
of speakers. | would like to draw your
attention towards the statement of Shri V.C.
Shukla [interruptions).. Shri V.C. Shukia
has asserted that there should ba no debate
on this subject, since it is tco late and
therefore either the Railway Budget or the
General Budget shouldbetakenup... [Inter-
ruptions]y...

[English]

MR. SPEAKER: This is exactly what
liberalisation is. You can comment on any-
thing at any time. Please sit down. This is
too much. :

[Translation]

SHRI NITISH KUMAR: | am helping
you.
[Engiish]

MR. SPEAKER: | do not need your
assistance. | do not need your help. Please

sit down. | am quite capable of heiping
myselt. This is too much of intelligence.

SHRI NITISH KUMAR: What the hon.
mm:aldcanbgwrmod!romme
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recosd [lntecruptions]

[English]
MA. SPEAKER: You do not have to
speal... [inlerTuptions]

MB. SPEAKER: You do not have o telt
that thing 1o me. --
[Transiation] i

’
’

SHR! BHOGENDRA JHA (Madhubani):
Mr. Speaker, Sir, | would like to submit a tew
things.

MR. SPEAKER: Please do not submit

anything since the facts are not with you. .

When you donot have the facts, why are you
speaking.

SHRIBHOGENDRA JHA: | am seeking
your permission.

MR. SPEAKER: Making submission
withoutfacts creates problems. Please take
your seat.

SHRI BHOGENDRA JHA: | want to
speak on this very issue.

MR. SPEAKER: That is not required |
agree with Chandra Shekhar ji that there
should be a detailed discussion on Presi-
dent's Address. This is because the Gov-
emment take this opportunity to present its
achievement of one year through the Hon.
President and every Member is allowed to
‘express his views. There can be a serious
discussion on this matter. There is no use
of raising the issue of 11 textile mills facing
closure, during Zerg Hour. Thisissuecanbe
raised while speaking onPresident's Ad-
dress and not only two minutes but 10-15
minutes can be taken on this subject. The
serious situation in _ammu-Kashmir can
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-mee various aspecis of foreign policy which

can aiso be a subject of discussion during
that cowse. Issue ke tax in the Budget
were also raised during Zevo Hour. Such an
issue relating to ousr economic policy can
also be raised.

We shouid speak only on a subject that
has been included in the agenda after a due
delibration; we should not speak on a matter
that 'does not form part of the agenda. All
these items are included in the President’s
Address and Members will be allowed to
give their comments. If we relegate the
importance of the President’s Address into
background by raising such an issue which
should actually be raised while hollling dis-
cussion of President's Address, then | think
that will not be good for a democratic sys-
tem. The list that is with me include the
names of eight Members from the Cohgress
party, seven-eight members from the
Bhartiya Janta Party, three-four members
from the Janta Dal and four-five' indepen-
dent members who have all to /nake sub-
mission. Perhaps Shukla j could not
recognise the fact that there are so many
members to speak.

[interruptions]

SHRI NITISH KUMAR: His contention
was that Railway Budget or General Budget

‘should be taken up fordscuasmbema

time is over.
lEngﬂsh}

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): | merely stated

.Mtbemeuaﬂwahdbyﬁaew

Advisory Commee
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[m ation]
MR. SPEAKER: | sas not havieg the
list.

»

[Englésh]

SHRI VIDYACHARAN SHUKLA: Then
in case, it is necessary, we could take up
other tems.

[Transiation]

MR. SPEAKER: | was not having the
list, now | am aware of it when the kst has
come to me.

[English]

SHRI VIDYACHARAN SHUKLA: | might
- cussingitin the Business Advisory Commit-
tee, we had ‘said that in case more that
sevonhoursmreqmedmomddcanyﬂ
onto 16 hours. Thatwas the decision. And
the Hon. Prime Minister may be called upon
to speak on the 8th momimg. This was the
said that debate is collapsing, the Prime
Minister is ill. There is no question of that.
The Prime Minister can come any time to
reply to the debate. But according to the
decision of the Business Advisory Commit-
tee, we have advised him that the reply
wnuld be on 8th, immediately afterthe Ques-
tion Hour. Therefore, he is going to reply on
" 8that 120’ clock. This is the on  thing. And
unnecesarily a mountain is [ zing creatad
out of a mole hill.

‘Translation]
~SHRI NITISH KUMAR: He said just two

earlierthattime was over. [Intemup-
tions]

AWNROHM 7, 1888
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‘MR. SPEAKER: | have facts whereas
you -have not. President's: Address is an
‘mary important thing. it contains both Gov-
smment’'s. achievements»of the preceeding
yaear and what is on its agenda for the
comingyear. itis prepared by the Cabinet
after a serious consideration and then it is
peasented by the President. | Now, if we
waste ourenergy and time and set aside the
importance of President’s Address, then
that is a different thing. [Intexruptions]

SHRIRAJVEER SINGH (Anola): When
will the hon.”Prime Minister make a reply.

MR. SPEAKER: Tomorrow.

SHR1 DEVENDRA: PRASAD WADAV:
Discussion on the Raim@ay Budget has be-
gun since #h March. Posiition regarding this
must be made clear.

MR. SPEAKER: Today discussiomwill
be heid on the Prasident’s Address. Tomor-
row the hon. Prime Minister will make reply.
There was some fume at our digposal on the
4th March, that is why discussion on the
Railway Budget was taken up.

[intarruptions]

12.39 hrs.

MATTERS UNDER RULEE 377

[English]

(i) Need to under take drilling op-
erations by ONGC in Kerala

SHRI RAMESH CHENNITHALA
(Kerala). It is said that the Indian sub-
econtinent is floating on oil. But enough
expioratory work not been undertaken inthe
regions which have enouch oil nntantial



